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 (2)

 Popers  Laid

 above  Report  (Hindi  and
 English  versions).

 A  statement  showing  reasons  why
 the  documents  mentioned  at  (1)  (i)
 above  could  not  be  laid  on  the
 Table  within  the  period  prescvibed
 in  sub-section  (2)  of  section  16  of
 the  said  Act.

 [Placed  in  library.  See  No.  LT—1982/
 69.)

 Papers  under  Essential!  Commodities  Act,
 Textitile  Committee  Act,  ete,  ete.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 CHOWDHARY  RAM  SEWAK):  I  beg  to
 lay  on  the  Table  :

 qd)

 (श

 (3)

 (4)

 A  copy  of  the  Cotton  Textiles
 (Control)  Third  Amendment  Order,
 1969  (Hindi  version)  published  in
 Notification  No.  G.S.R.  4265  in
 Gazette  of  India  dated  the  25th
 October,  1969,  under  sub-section  (6)
 of  section  3  of  the  Essential  Com-
 modities  Act.  1955,  [Placed  in
 Library.  See  No,  LT--1983/¢9]|
 A  copy  of  the  Textiles  Committee
 (Second  Amendment)  Rules,  1969
 (Hindi  version)  published  in  Notifi-
 cation  No.  14  S.  R.  2171  in  Gazette
 of  India  dated  the  13th  September,
 1969,  under  sub-section  (3)  of  section
 22  of  the  Textiles  Committee  Act,
 1963.  |Placed  in  Library.  See
 No.  LT---1984/69]
 A  copy  of  Notification  No.  S.  O.
 3745  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  11th  September,  1969  regarding
 management  of  the  Rai  Saheb
 Rekhchand  Gopaldas  Mohta  Spinn-
 ing  and  Weaving  Mills  Limited,
 Akola,  under  sub-section  (2)  of
 section  TA  of  the  Industries
 (Devlopment  and  Regulation)  Act,
 1951.  [Placed  in  Library.  See
 No.  LT—1985/69}
 ti)  A  copy  of  the  Coir  Industry

 (Amendment)  Rules,  169,  pub-
 lished  in  Notification  No.  S.  O.
 2983  (English  version)  and  S.  O.
 2985  (Hind:  version)  in  Gazette
 of  India  dated  the  26th  July,  1969
 under  sub-section  (3)  of  section
 26  of  the  Coir  Industry  Act,  1953.
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 (ii)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for
 delay  in  laying  the  above  Notifi-
 cation.  [Placed  in  Library.  See
 No.  LT—19%6/69]

 (5)  A  copy  each  of  the  following  Noti-
 fications  under  sub-section  (3)  of
 section  17  of  the  Export  (Quality
 Control  and  Inspection)  Act,  1963  :
 (i)  The  Export  of  Vacuum  Flasks

 (Inspection):  Amendment  Rules,
 1969  (Hindi  and  English  versons)
 published  in  Notification  No.  50.
 3627  in  Gazette  of  India  dated
 the  &th  September,  1969,

 (ii)  The  Export  of  Laundry  Soap
 (Inspection)  Amendment  Rules,
 1969  (Hindi  and  English  versions)
 published  in  Notification  No.  S.O.
 362K,  in  Gazette  of  India  dated
 the  9th  September,  1969

 (iii)  The  Export  of  Inorganic  Chemcials
 (Inspection)  Amendment  Rules,
 1969  (Hindi  and  English  versions)
 published  in  Notification  No.  S.
 O.  3732  in  Gazette  of  India  dated
 the  10th  September,  1969.

 (iv)  The  Export  of  Inorganic  Pig-
 ments  (Inspection)  Amendment
 Rules,  1969  (Hindi  and  English
 version)  published  in  Notification
 No.  5.0.  3744  in  Gazette  of
 India  dated  the  11th  September,
 1969.

 The  Export  of  Vinyl  Film  and
 Sheeting  (Inspection)  Amendment
 Rules,  1969  (Hindi  and  English
 versions)  published  in  Notification
 No.  s.0  3747  in  Gazette  of
 India  dated  the  12th  September,
 1969.

 (vi)  The  Export  of  Linoleum  (Quality
 Control  and  Inspection)  Rules,
 ‘1969,  published  in  Notification
 No.  S.O.  3753  ॥  Gazette  of
 India  dated  the  1500  September,
 1969.

 (vii)  The  Export  of  Coir  Yarn  (Inspeoc-
 tion)  Second  Amendment  Rules,
 1969,  published  in  Notification
 No.  5.0.  4431  in  Gazette  of  India
 dated  the  29th  October,  1969.
 {Placed  in  Library.  See  No.
 LT—1987/69]

 (४  अन


